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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No ................... ................................... of 200Lr 	: 12 

Applicant(s) 

Advocate for Applicant (s) 

	

	 ............... Advocate for Respondent(s)........................ 
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DiTED 4-2004, 
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On being ment -;.~ne# recer&s ef this 

ca 	have óeen put up today. 

Seven Applicants have jejLed teqether 

i.n tkis Oriçinal Ao1iaati.mand by fi1i* 

M.k,Iq0.205/4 they have s.u!ht permission to 

prosecute this case iclitly.C.y of this 

MA* has also been served on Mr,Au k.I*se, 

Learned Senig Standing Counsel for the U*iot 

I- - 
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appearir.g for the Applicants asol Mr,Anup 

Base* Learned Senior staxiiing Counsel for t 

Uin of Ia4ia(n whom a copy of this M.., 

has already been serveI)the prayer for 

rosecuticn & this case jointly by seven 

Applicants is hereby allcwe sv.bject to 

payment of an aijitional amount of 3SO'4I 

in shape of IPO!t has been isc1*e by t 

learned Counsel for the Applicants that h 

has alrea#y ieposited the said amount ani 

in view of this, the Registry is &trectei 

to confine thIs Oriina1. Application i 

respect of Applicant No.1. and separate CA 

numbers be assigned. in respect of App1icart2 

2 to 7 for statistical purpesejM. A. is 

aecorinij1y,  ali,weá and *is,,sd of 

!c 
Member( 4udicial) 

L.Pi!D E. 

Heat Mr.1sh,1earaeá Counsel for the 

Applicants and MrAnup K.Bose,]earned Senior 

Standing Counsel for the Union of I*âia(on 

zhom a Copy of this Orl!irlal Application has  

been serverl) and peruses thematerja1sp1ace 

on recori 

Applicants seven in number have 

claimed that they were ena!ed .s Casual 

L.abourers aner the Telecom Department of te 

Government of Iniiia an& by film! the present 

Ori!inal Application mailer sectien19 of the 

Airninistrtive Tribunals Act.19851 they have 
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cha11ened the steps taken by the Respondents to reu1arjse 

the Services of 455(.ut of 1437) Casual Labourers,on the 

!round that the Respondents did not consider their cases 

for requlacisatjon.Apart from other gr.unis,the AdvOcte 

for the App1icants,tates that while ignoring the cases 

of Applicantsthe Respondents have enlisted several other 

pers.as(whe were either never enjaed for the required 

period of enaed at a later point of time than the 

applicants as Casual Labeurers)for re!ularisation. 

Applicants have placed onrecord several materials t 

substantiate their cases, 

In the abwe premises,witheut waisting any time 

and without entering into the merits of these cases,the 

same are hereby disposed of at the admisien staqeby 

askin! the Applicants to suIgit consolidated representations 

(individually) to the Respondents (by giving  Lvii details 

in the prescribed bidata form of the Departmentöby 

15.3.2004 and the Respondents are hereby asked to consider 

the said representations of the applicants by enterjn 

into an enquiry to find out as to whether the Applicants 

have got any case for reqularisationUatjl full c,nsi4erati.i, 
is 'iven to the cases of the Applicants and they are'dii1y 

intimated about the result of such c.nsiderati.atke 
Respon1e s should not proceed to reularise anubody as 

acainet the newly created 455 posts of RM With these 

servations and directions all these OA s are disposed of, 

No cogt •  

While partinq with thésecases ,llberty is,however, 

granted to the Applicants not only to repres*t their 
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indivilually (y givinq  full details about themselves) 

in order to substatjate their cases with prayer for a 

personal hearing if they so chose :which should be allowed 

by the Res.ndents in all fairness of tJinqsI 

Send co4es of this order al.nwjth copies of 

the Ori!ina], Application to the Respondents and free 

copies of thisooder eiven to learned coune1 for 

both sides, 

(MAANtThANTY) 
MEMBER( JUDIcEAL) 


